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आदशे / O R D E R 

Per Dr. Arjun Lal Saini, A.M 
  

Captioned appeal filed by the assessee, is directed against the order 

passed by the Learned Commissioner of Income Tax (Exemption), [in short 

“the ld. CIT(E)”], Ahmedabad wherein ld. CIT(E) rejected assessee’s 

application filed in Form No.10AB u/s 12A(1)(ac)(iii) of the Act and also 

rejected provisional registration of the assessee, as the assessee did not appear 

before the Ld. CIT(E) and did not file any documentary evidences to enable 

him to satisfy about the genuineness of the activities of the Trust, whether the 

activity of the Trust or institution are in consonance with the objects of the 

Trust. 

 
2. At the outset, Ld. Counsel for the assessee submitted that when the 

proceedings before Ld. CIT(E) were going on then the assessee did not have 

necessary documents and evidences in his possession to file before the Ld. 
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CIT(E).  Therefore, in the absence of necessary documents and details, the 

Ld. CIT(E) denied the registration of the assessee and rejected assessee’s 

application. However, now the assessee is ready to file the relevant documents 

and evidences for registration under Section 12AB of the Act before the Ld. 

CIT(E) and assessee would also participate in the proceedings before the Ld. 

CIT(E) effectively, therefore, the matter may be restored back to the file of 

the Ld. CIT(E) for fresh adjudication. 

 
3. On the other hand, Ld. DR for the Revenue did not raise any objection 

if the matter is remitted back to the file of the Ld. CIT(E) for fresh 

adjudication. 

 
4. We have heard the both the parties and perused the material available 

on record. We note that the assessee did not appear before the Ld. CIT(E) and 

did not file the documentary evidences before the Ld. CIT(E) for registration 

under Section 12A(1)(ac)(iii) of the Act.  Since the assessee failed to submit 

requisite details and documents which were called by the Ld. CIT(E), by 

issuing various notices to the assessee. Therefore, Ld. CIT(E) rejected the 

assessee’s application filed in Form 10AB, under Section 12A(1)(ac)(iii) of 

the Act.  We note that Ld. CIT(E) has given three opportunities to the assessee 

to submit the required documents and details.  However, the assessee did not 

file the entire details and documents before Ld. CIT(E) to prove the 

genuineness of the activities of the Trust and to prove the objects of the Trust, 

whether objects of the Trust are in consonance with the activities of the Trust. 

Therefore, Ld. CIT(E) has rejected the assessee’s application filed in Form 

No. 10AB under Section 12A(1)(ac)(iii) of the Act.  Now the assessee is ready 

to submit the required details and documents before the Ld. CIT(E) and 

therefore, Ld. Counsel for the assessee undertook the responsibility that the 

required documents and details would be file before the Ld. CIT(E), if one 
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more opportunity should be granted to the assessee to plead his case before 

the Ld. CIT(E).  We accept the prayer of the assessee and we set aside the 

order of Ld.CIT(E) and remand the issue raised by the assessee-trust in the 

grounds of appeal for fresh consideration by the Ld.CIT(E) with a liberty to 

the assessee to prove his case by producing sufficient evidence/material to the 

satisfaction of the Ld.CIT(E). For statistical purpose, the appeal of the 

assessee is allowed. 

 

5. In the result, the appeal filed by the assessee is allowed for statistical 

purposes. 
 

   Order is pronounced in the open court on  13/10/2025 

 

           Sd/-                                                                                 Sd/- 
(Dinesh Mohan Sinha)                                          (Dr.Arjun Lal Saini) 
    Judicial Member                       Accountant Member 
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